
NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Company Appeal (AT) (Insolvency) No. 644 of 2019 
 
 

IN THE MATTER OF: 
 

Darshan Gandhi 
Ex-Director, Lok Housing & Construction Ltd.  .... Appellant 
 

Vs 
 

USV Private Limited and Anr.     .... Respondents 
 
 

Present:  
 
For Appellant: Mr. Darpan Wadhwa, Senior Advocate with 

Mr. Sandeep Aole, Mr. Aman Varma and Mr. 
Vishesh Kalra, Advocates. 

 
 Mr. Parth Tandon, Advocate for SBI 

Applicant-Intervenor. 

 
For Respondents: Mr. Rishi Singhal and Mr. Ashok Gupta, 

Advocates for IRP Shri Hemant Mehta. 
 
 

O R D E R 
 

05.07.2019  The learned Counsel appearing on behalf of Respondent-

Interim Resolution Professional is allowed to file reply affidavit within a week, 

intimating the developments, which have taken place in the meantime.   

 Mr. Parth Tandon, learned Counsel appearing on behalf of State Bank 

of India submits that he has already filed an application for intervention 

being one of the ‘Financial Creditor’ of the ‘Corporate Debtor’.  The office is 

directed  to  keep on record the intervention application filed by the Counsel  
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for the State Bank of India and reflect the name in the cause-title. 

 Post the case ‘for orders’ on 16th July, 2019. 

  

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 

 
      [Justice A.I.S. Cheema] 

Member (Judicial) 
 

 
 

[Kanthi Narahari] 

 Member (Technical) 
 

 

 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

 

 
 

 

 

 

 
 

 

 

 

Ash/GC 
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